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2. 	We find that the O.A. has been filed by the applicant under 

Section 19 of the Administrative Tribunals Act, 1985 challenging the order 

of reecdon passed by the Asst. General Manager (CM) vide order dated 

21.08.2012 under Anriexure-A/6 on behalf of the Telecom District 

Manager, Boiangir (Respondent No.3) in which it has been stated as follows: 

"It has been intimated by the Circle Office, 
Bhubaneswar vide its Letter No. quoted above 
that, your request for Compassionate Ground 
Appointment (CGA) has been rejected by the 
Circle High Power Committee," 

We find that this order is qu
. C~ L)__ 
ite crYptic one. Copy of the letter 

referred in the letter dated 21.08.2012 has not been supplied to the applicant. 

We have taken note that while the th.ther of the applicant was in service died 

on 14. 1 2.2002 leaving behind three sons and three daughters. The case of the 

applicant was considered oniy during 2012, i.e. after a long period of 10 

years. and that too has been relected by a cryptic order. Accordingly, we 

Quash the order dated 21.08.2012 and remand the matter back to the 

concerned authority for reconsideration of the applicant's case by taking into 

account the indigent condition prevailing at the time of death of his fatherr, 

i.e. on 14.12.2.002, and communi.ate the result thereof by way of a well 

reasoned. order within a period of 60 days from the date of receipt of copy of 

Ihis order. 

3, 	Wth the aforesaid observation and direction, this O.A stands 

disposed of at the stage of admission itself. 

4. 	Copy c?fthi.s order be sent to Respondent No.3 

i l.N1BER (Admn.) 
	

MEMBER(i id 1.) 


